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Neither the Ao.licant;nor any of his  

coure1 are resent;wen the matter is calle&I-iowever, 

with the aid and assistance of Mr,S,3.Jer,n ed 

A1.djtjona1 Stanino Counse1,a?oej4rin for the Eesonents, 

we have 	ruse d the materials Placei on recori an1 heard. 

him. 

2, 	Ap,-,)licant,a. Junior Telecom Officer,was placed 
unler suserj 	y an orier d4ted 13.07.99.1je hai 

earlier approache. this Tribunal ir • A. No. 36 7/1999; 

which was 1sed. of by an or.er dated 06.11.2000.in 

that earlier o. A, ,the A3pljcant has,  prayeid for quashjn 

of the oer of susensjCfl izated 13.07,99.Thj Tribur1 

by orer ate 06,11,2000, rejected the oraver( for (Tuashino 

of the o rer of ssriens ion) an1 directee, the Departmental 

AutL rities to talce-uo review of the case(wjth recjar 
to continuance of suserisjon of the 	ljcrnt)wjtji a 

7eriod of sixty tiays,Accorajnç1y,t De,artTent revjewe 

the rriatter(jn the bujckroun.zi in which the Ci informed 

that there has not been any change of situation for 

revocation of sus'ensjon)and v1ecjed. for Contjfluce 

of the 	1I.jcant under Suensjofl In the saj 	remises, 
the Ao1jcant has, again, approached this Tribunal, in the 

rresent Ori1nj Apulication under section 19 Of the 

Administrative Tribunals Act,1985, 
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Resondents have filed their counter 

rejteratjry the facts state1 in the impugnei ori1er 

teii 23-03-2001 

Fact remains that the Applicant has been 

placed. under suspension right from the time of 

investjgatjon of the il1egations(1evelled against 

the Ap11icarit)by the C.B.I.UnAtuly 1orj susension 

while o.uttins the employee  concerned to undue 

hardship also involves payment of subsistence 

i11owance without the employee performing ahy useful 

service to the GovernMent.Ta1king into consieratjon 

such factum,the Government of India framed Rules/ 

issued executive instructions for makin(- oeria1ical 

review of the continuation of suspension.It is seen 

that the order ofspension(imuned in this case) 

was reviewed on 23.03.2001 and,thereafter,what hpend. 

to the same is not forthcomina,jnce the Applicant 

has been continuing under susension since 13-07-1999 

and since generally Criminal cases take years together 

to come to an enid,jn the interest of justice,the 

Authorities/Resondents are hereby directed to conduct 
further 

aLreview of the order of susaension,jf not already 

done 	in aCcnce with the eyjstjnc instructions/rules 

fortbwitri and take appropriate action basing on the 

review rert. hi i.e reviewinc the rtt:e r, the iuth rties/ 

Resondents should keep in miriJ as to whet:her there aire 
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likelihoo(g of the 	 ;oroceeings 

hein 	ffected,on reinsttemeht of the Apoijcrit, 

and if not,then they shou13 consider as to whether 

he cn be given 	ostincj,ihere he may not get 

oporti..rnity to eretuate the commission of the offence 

allegied against him, 

5, 	Llith the ai-oresaid ohservtions and 

.irections,this original Ap1iction is isoset of 

by leaving the p.rties to bear their o'n Costs. 
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